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GOVERNMENT OF KERALA
‘Abstract

Law DEPARTMENT—ADMINISTRATION REPORT OF THE OFFICIAL LANGUAGE
(LEGISLATIVE) CommissioN, KERALA FOR THE YEAR 2015-2016—
REVIEW—ORDERS ISSUED '

LAW (ADMINISTRATION-I) DEPARTMENT
' G. 0. (P) No. 82016/Law.  Dated, Thiruvananthapuram, 26th July, 2016.

.’l Read:—Letter No. 211/A3/70-16/OL(L)C dated 9-6-2016 of the
/ Secretary, Official Language (Legislative) Commission, Kerala, -
Thlruvananthapuram

ORDER

i

On the basis of the recommendation of the Parllamentary Comm1ttee
constituted under Article 344(4) of the Constitution of India, a Présidential

" Order was issued so as to constituté Official Language (Legislative)
Commission at. the Central Level. In pursuance of the said order, the
Central Official Language (Legislative) Commission was constituted in the
year 1961. Thenceforth, the Ministry of Law, Government of India was
. entrusted with the responsibility of completing necessary preparatory
measures for translating Central Taws. It was also entrusted with the task
of planning and implementing the entire programme relating to translation
-of Central Laws. The Ministry was also made responsible for. the
preparation of Legal Terminology and Glossary for facilitating switchover
from English to Hindi and other Indian Languages. At.that stage, it was
decided that the translation of Central Laws into Regional Languages
should be done at the Central Level in close collaboration with the
appropriate agencies at the State Level. For this, the Central Government
agreed to bear all the expenses of the translation, printing and publication
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of the Central Acts in Regional Languages. The above decision paved the
way for the constitution of-the Official Language (Legislative)
Commissions in the States. Accordingly, the Government of Kerala vide
. order G. O. (Ms.) No. 42/68/Law dated 14-6-1968, constituted the Official
Language (Legislative) Commission in the State of Kerala. '

2. The Commission was constituted for the purpose of scrutinizing
the Glossary of Standard Hindi Legal Terminology prepared by the Central
.Official Language (Legislative) Commission and suggesting modifications,
if any, with.a view to make them suitable for adoption into Malayalam.

- This was intended for scrutinizing the Malayalam Translations of the
Central Acts, the Rules made thereunder etc., prepared by the Central
Official Language (Legislative) Commission. It was also aimed at
_suggesting modifications to make the translations to the Malayalam
Language and for translating the State Acts, Ordinances and the Rules.
made thereunder into Malayalam. Eventhough the State Commission was
. constituted to scrutinize.the Malayalam translation of the Central Acts.
prepared by the Central Commission, the original translations are being 4
done by the State Commission. Thereafter, those translations are sent to
- the Official Language Wing of the Legislative Department in the Ministry
of Law and Justice for approval. The Legislation wing of the Law {
Secretariat of the Government of Kerala is translating the State Acts,
Bills, Ordinances etc. Presently, the State Commission is entrusted only
with the task of translation and publication of the Central Acts. In
implementing this scheme, the Commission is functioning on the basis of
the directions issued by the Official Language Wing of the Ministry of
Law and Justice, Government. of India.. The Government of India is

_ meeting the expenses in connection with the translation, printing and-
publication of the Central Acts. The Commission- is the one and the only
institution in the State, which has the exclusive authority to publish the
‘Malayalam version of the Central Acts as authoritative texts.

3. In view of the provisions contained in Section 2 of the Authoritative
-Texts (Central Laws) Act, 1973 (Act 50 of 1973), the translated version of
the Central Acts published by the .State Commission are the authoritative
texts of those Acts. As such, these publications have the authority of the
President of India by virtue of the said provision, the publications of the
Commission have prime importance especially when the Government of
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Kerala have decided to switch over from English to Malayalam, the
Language of the Subordinate Courts. As such, the Commission is taking
maximum endeavour to publish all the Central, Acts applicable to the’ State
of Kerala in Malayalam. The Commission considers that such efforts
would help the common man of the State to have access to the Central
Laws in Malayalam Language.

- 4. The headquarters of the Commission is at Thiruvananthapuram.
The Commission is under the administrative control of the Law Secretariat
of the Government of Kerala.

5. The Commission consists of a full-time Chairperson and two
full-time Members. The Cha1rperson is in the cadre of Senior Additional
Secretary to Government Law Secretariat, Government of Kerala and the
Members are in the cadre of Additional Secretary to Government,
Law Department Government Secretariat.. The Secretary of the-
Commission is an officer of the Law Department in the cadre of Joint
Secretary to Government. For the smooth functioning of the Commission,
thg. officers in the Commission are divided into three categories as
mentioned below:—

(i) Technical wing.—The technical wing consists of one
Language Expert, four Draftsmen, two Language
Assistants, four Assistants and three Confidential Assistants.

(i) Sales wing.—This wing has been constituted as per
G. O. (Ms.) No. 149/1986/Law dated 22-8-1986 for selling -
Malayalam version of Central Acts. Separate officers are
not appointed in this wing. Therefore, one Language
Assistant and one Assistant in the technical wing have been
posted to attend the work of this wing. :

- (i) Administrative wing. ——ThlS wing consists of the following

officers:
1. Section Officer . o o1
2. Assistants . 2
3. Accountant = - L1
4. Confidential Assis‘tant" T
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5. Office ’Sup-erintendent .1

6. Typisfs, : A 5

7. Clerical Assistact . .o

8. Duffedar - . 1

9. Roneo Operator L]
“10. Binder | w1

11. Office Attendants w5 .

12. Driver . 1 ) g
13. Part-time Watcher T 1 ' §
14, Part-time Sweeper R ,

6. Central Acts translated by the Assistants, Language Experts and
_ Draftsmen in the technical wing are submitted before the Commission gér
approval. After examination with due care, the Commission approves the
same with modifications, if any. After approval of the Commission,
translated version of these Acts are forwarded to the Official Language .
Wing in the Legislative Department of the Ministry- of Law and. Justice,
Government of India, New Delhi. If the Official Language Wing
suggests any modifications, the translated versions will-be returned with
suggestlons and proposed amendments. After considering such
modifications, the translation in its final form will be sent to the Official
'Language Wing for placing them before the Working Group AMeet'ing to be
“held at New Delhi. After approval of the Working Group, the Sign
Manual of the translation is printed and forwarded to the Official
Language Wing for obtaining the assent of His Excellency, the President
of India. The translated versions of the Acts approved by the President of .
India-will be published in Part XI of the Gazette of India Extraordinary,

: which part is set apart for Malayalam Language, as provided under

Section 2 of the Authoritative Texts (Central Laws) Act 1973. Thls will
be made available for sale in book form from the Commlsswn
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7. The Commission sells Malayalam versions of the Central Acts
through approved booksellers and agents. Besides, the Acts are sold to the
. Public and the Government Offices also. Of the fotal value of the books, -
- 75% goes to the Central Govemment,' 20% as agents’ commission and the
remaining 5% is given to the State Government as incidental expenses. - '

8. The Sales Wing of this Commission has sold books worth of
T 6539 (Rupees Six Thousand Five Hundred and Thirty-nine only) during -
the period from 1-4-2015 to 31-3-2016 and an amount of T 5243 (Rupees
Five Thousand Two Hundred and Forty-three only) has been remitted in
the State Bank of India, Statue branch after deducting an amount of
% 1,308 (Rupees One Thousand three Hundred and Eight only) being the -
20% agent’s commission.

9. The Commission have so far published authoritative Malayalam
translation of 265 (Two Hundred and Sixty-five) Central Acts in book form
with the approval of the Official Language Wing of the Ministry of Law
~ and Justice, Government of India. As a result of the effective functioning
- of the Sales Wing, the Malayalam version of the Central Acts have
reached the public to a greater extent.

10. The Official Language (Legislative) Commission, Kerala have
_published the diglot edition of the Constitution of India in 2007
‘incorporating upto Niniety Fourth amendments. In view of the high demand
from the general public, the Commission approched the Official Language:
‘Wing of the Government of India seeking permission to reprint the diglot
edition and the Official Language Wing_ of the Central Government
permitted to_reprint the same with a condition that the amendments: from
Ninety-fifth to hundredth to the Constitution of India be appended to the
last portion of the edition 2007. On the strength of the above permission
the Commission scrutlmzed the diglot edition appendmg Ninety-fifth to
‘hundredth amendments in the last portion and entrusted the same to the
Government Press for reprlmtlng

11. Now the Commission is in the final stage of bringing out the
updated diglot edition of the Constitution of India incorporating all the
amendments. ' -



1. The Malayalam Translatlon of the followmg Central Acts have
" been published in book form during the period under report:

1.
2.

~The Natlonal Da1ry Development Board Act 1987

The Mahatma Gandhi Natlonal Rural Employment Guarantee
Act, 2005. :

The- Mamtenance and Welfare of Parents and Semor Crtlzens s
Act, 2007. h : :

The Nat10na1 Invest1gat1on Agency Act, 2008.

5. The ‘Carriage by Road Act, 2007. .

- The Indecent Representatxon of Women (Proh1b1t1on)

Act, 1986

II. The Slgn Manual of the followmg Central Act has been sent to
 the President of India for Approval durlng the period of report:

The Chmcal Establlshments (Reglstratlon and Regulat1on)
- Act, 2010. ‘

III The Malayalam"l‘ranslation of the following Central Acts have
“ been sent to Central Official Language Wing for approving

the changes suggested by the Commission in the Glossary o

_for printing sign manual:-
1. The Land Ports Authorlty of Ind1a Act 2010. .
2. The National Green Trlbunal Act 2010.

IV The Malayalam Translation of the following Act has been sent
- to the Government Press for printing sign manual:

" The 'Collection'o‘f Statistics Act, 2008.

V. The Malayalam Translation of the following Central Acts were
sent to the Official Language Wing of the Government of -
India for approval during the period under report:

L.

2.

The Presidents Emoluments and PensiOn Act, 1951.

The Food. Safety and Standards Act, 2006 (Corrected Version
‘as suggested by OL. Wlng) 4 : '



5.

6.
7.

The Sexual Harassment .of Women at Work Places’
(Prevention, Prohibition and Redressal) Act, 2013.

The Salary and Allowances 'o_'f Leaders of Opposition in
Parliament. Act, 1977.

The Administrators General Act 1963. |

The Indian Evidence Act, 1872 (Incorporating all amendments)

The National Food Security Act 2013

V1. Translation of the following Central Acts have been
completed durmg the period under report: :

1.
2. The Chits Fund Act 1982.

3.

4. The Railway Property (Unlawful Possession) Amendment

© o N,

10.

11.
12.

The Unlawful Activities (Prevention) Amendment Act, 2012.

The Indian Penal Code 1860 (Incorporatmg all amendments)

Act, 2012.
The Wildlife (Protection) Act, 1972.
The National Judicial Commission Act, 2014.
The National Institute of Des_ién Act, 2014.
The Whistle Blowers Protection Act, 2011'

The Pension Fund Regulatory and Development Authority
Act, 2013.

“The Prohibition of Employment as Manual Scavengers and

their Rehab111tat1on Act, 2013.
The Copy Right Act, 1957. » 4
The Payment & Settlement Systems (Amendment) Act, 2015,

VII The Translation of the following Central Acts are in progress:

1.

The Companies Act 2013.

2. The Prevention of Money Laundering (Amendm.ent)

Act, 2015.
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Expenditure for the year 2015-16:

Amount in (%)

1. Salary S 16013397
‘2. Wages . .. 276811
3. ‘Travel Expenses» L 21,674
4. Ofﬁce Expenses o . 2,55,071
5. Rent . apamo
“ Total L 1,699,663

(Rupees One Crore Sixty-nine Lakhs Nmety -one Thousand Six
Hundred and Sixty-three: only).

12. Implementatwn of the Right to Informatlon Act, 2005 -

Secretary of Official Language (Leglslanve) Comm1ss1on is functioning
as the Public Informatlon Officer and Secretary, Law Department,
Government Secretarlat is functioning as the Appellate Authorlty under the
Right to Information Act, 2005.

During the financial year 2015-16 six applicatiens were received
under the Right to Information Act and all of them were disposed within - .
- the time limit. No appeals were pending before the Appellate Authority.

During the current year, there has been considerable improvement in:
the work turn.out of the Commission.

By order of the Governor, -

B. G. HARINDRANATH,
Law Secretary.
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